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£2  GUJARAT GOVERNMENT GAZETTE, EX, 23:31992 ~ [PART IV
{c) “Bench” means a Bench of the Tribunal;
(@ “Chairman” means the Chairman of the Tribunal;

(e) “dispute” means any difference relating to any claim valued at any amount

equal to or exceeding fifty thousand rupees, arising out of the execution or non-

execution of the whole or part of a works contract;
() “member” means a member of the Tribunal and includes the Chairman;

_ @ . party means a party to a works contract and includes its successors, executmb,
admlmstmors or assignees;

{h) “prescribed”~means prescribed by rules made under section 20;

) “public undertaking” means-~

@ anyoompmyasdeﬁnodinsectmnSofthe (,ompamesAct.I%Gm whach'

mtlessthanﬁfty-onepercmt.ofthepmdupsharecapﬁallsheldbythe State

Government or any company which is a subsidiary (wnhm the meaning of that Act)
of the first mentioned company,

(i) any corporation (not being a company as defined in ‘section 3 of the Com-
panies Act, 1956 or a local authority) established by or under a Central Act or a
State Act and oWwned or controlled by the State Government,

(#if) such class of local authorities as the State Goverﬁmcnt may, by notification
in the Official Gazette, specify;

() - “Tribunal” means the _Gujaraf Public Works Contract Disputes Arbitration
‘Tribunal constituted under section 3; .

(k) “Works contract” means a contract made by the State Goi.r_ernment or the public
undertaking with any other person for the execution of any of its works relating to
construction, repairs or ‘maintenance of any building or superstructure, dam, weir,
canal, reservoir, tank, lake, road, well, bridge, culvert, factory or wark shop or of
such other work of the State Government or, as the case may be, of the public under-
taking, as the State Government may, by notification in the Official Gazerre specify,
and includes— e

() a contract made for the supply of goods relatmg to the execunon of any of
. such works, :

(i) a contract made by the Central Stores Purchase Organisation of thc State
Government for purchase or sale of goods.

{2) Words and expressions used and not defined in this Act but defined in the
Arbitration Act, shall have themeanings assigned to them in the Arbitration Act.

CHAPTER II

*

CONSTITUTION OF TRIBUNAL

Establi- 2. (I} The State Government shall, by-nofification in .the Cfficial Gazeiter; mmol.sh
gshment g Tnbunal to be called the Gujarat Public Works Contract Disputes Arbitration Tribunal,
and to exercise the jurisdiction, powers and authority conferred on it by or under this Act.

constituti- ' :

:ﬁitﬁh ol (2) The Tribunal shall consist of the Chairman and such number of other members

as may be appointed by the State Government.

7 of 1956.

I of 1956,
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PART 1V

Acts of Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the Governor on
the 10" March, 2015 is hereby published for general information.

C. J. GOTHI,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.
GUJARAT ACT NO. 1 OF 2015.

(First published, after having received the assent of the Governor, in the "Gujarat
Government Gazette", on the 11™ March, 2015).

AN ACT

Further to amend the Gujarat Public Works Contracts Disputes
Arbitration Tribunal Act, 1992,

It is hereby enacted in the Sixty-sixth Year of the Republic of
India as follows:-
1. This Act may be called the Gujarat Public Works Contracts Short title
Disputes Arbitration Tribunal (Amendment) Act, 2015.

2 In the Gujarat Public Works Contracts Disputes Arbitration Amendment of

Gul-4of  Tribunal Act, 1992, in section 4, in sub-section (1),- S
(i) inclause (@), for the words "sixty-five years", the words
"sixty-seven years" shall be substituted;
() inclause (b), for the words "sixty-two years", the words "sixty-
five years" shall be substituted.
IV Ex.-1 1-1
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